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IN  THE CINTRAL AOMIMISTRATIV S TRIR'NAL &\4//
PRINCIPAL BTNCH

NEW DELHI,

0.A. No. 1679/95 Date of Aecisinn 9-1-04

Hon'ble Smt.Lakshmi Suaninathan, Memhar (3J)
Hon'ble Shri R.K,Ahooja, Member (1)

1. Lallan Prasad,
s/o Shri Gaya Prasad
c/o Shri Rizwan Ali,
F-189, Phase-3, Trans-Yamuna Colony,
Agra.

2. Ramash Chand s/o Sh,Let:h Raj,
Satgquru Saran Niuwas,
Dayal Banh, Agra-282005

3. Pram Kumar
r/o Noori Daruaza,
Raja Ki Mandi,
Rgra(U.P.)
«o Apolicants
(By Adwocate Shri S.Celuthra )

'VS.

1. Union of India, through Sescratary
Ministry of Industry, Udyog Bhawan,
New Delhi,

2. Dé@elopment CommisSioner,l
3mall Scale Industries, Nirman Shauan,
New Oslhi, :

3. D irectar, Cantral Footuwear Training
Centre, Vikas Sheel Bharat Compund,
Transport Nagar, Agra=-232002,

.o Maspondents

(By Advocate Shri B,lLall )

0 R DE R (02aL)

(Hon'ble Smt,Lakshmi Swaminathan, Membar (3°
’
Applicants couns2l statss that Ragngrdant
No,3 i.e, Director, Central Fogtuesr Training Cantra,
Agra against whom hs sounht reliafs is now ro o719 o

Sovernment Department but & society rsaistarad un-t

the Sscisty Ragistration Act, 1860, In +th- circuma*aqcag,

learnad counsel s22ks permission £g withdrau thigs
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application and file it in tha appropriate Farum, cinmng
this Tribunal has no jurisdiction.
2. In vieu of tha above facts, the annlic-tign is
dismissad as withdrawn, on tha ground of jurisdictian,
Ragistry may rsturn the papers to the l=2arned c-un-~2l
for the apnlicant keeping one copy of the annlic-tin~ fpor
racord, ‘ "
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2 j (Smt.Lakshni Suaminathan)

Mamber (3J)

Mamber (A)
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